
 273  Messages  from  R.S.

 (2)  i)

 (ii)

 12.05  hrs.

 MESSAGES

 [English]

 A  Copy  of  the  Annual  Report
 (Hindi  and  English  versions)
 of  the  Export-Import  Bank  of

 India,  Bombay,  for  the  year
 1987  along  with  Audited
 Accounts  under  sub-section
 (5)  of  sectioh  19  ‘and  sub-
 section  (5)  of  section  24  of
 the  Export-Import  Bank  of

 India  Act,  1981.

 A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the
 Government  on  the  working
 of  the  Export-Import  Bank  of

 India,  Bombay,  for  the  year
 1987,

 {Placed  in  Library.  See  No.
 L.T-6454/88]

 FROM  RAJYA  SABHA

 SECRETARY-GENERAL  :  Sir,  I  have
 to  report  the  following  messages  received
 from  the  Secretary-General  of  Rajya  Sabha  :

 (i)

 (ii)

 ‘In  accordance  with  the

 provision  of  sub-rule  (6)  of
 rule  186  of  the  Rules  of
 Procedure  and  conduct  of
 Business  in  the  Rajya  Sabha.
 I  am  directed  to  return  here-
 with  the  Tamil  Nadu  Appro-
 priation  (No.  2)  Bill,  1988,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  18th  August,  1988,  and
 transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill.”

 “In  accordance  with  the

 provisions  of  rule  127  of

 Rules  of  Procedure  and

 Conduct  of  Business  in  the
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 Rajya  Sabha,  ।  am  directed
 to  inform  the  Lok  Sabha  that
 the  Rajya  Sabha,  at  its  sitting
 held  on  the  23rd  August,
 1988  agreed  without  any
 amendment  to  the  National

 Secruity  (Amendment)  _  Bill,
 1988,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting
 held  on  the  17th  August,
 1938.”

 (iii)  ‘In  accordance  with  the  provi-
 sions  of  rule  127  of  the  Rules
 of  procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,
 lam  directed  to  inform  the
 Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on
 the  23rd  August,  1988,
 agreed  without  any  amend-
 ment  to  the  Labour  Laws
 (Exemption  from  furnishing
 Returns  and  Maintaining
 Registers  by  certain  Establi-
 shments)  Bill,  1988,  which
 as  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  23th
 August,  1988,”

 12.06  hrs.

 COMMITTEE  ON  THE  WELFARE  OF
 SCHEDULED  CASTES:  AND

 SCHEDULED  TRIBES

 Reports  of  Study  Tours

 [English]

 SHRI  ARVIND  NETAM  (Kanker):
 Sir,  1  beg  to  lay  on  the  Table  a  copy  each
 of  the  following  Reports  (Hindi  and  English
 versions)  of  the  Study  Tours  of  the
 Committee  on  the  Welfare  of  Scheduled
 Castes  and  Scheduled  Tribes  :

 (i)  Report  of  the  Study  Tour  of  Study
 Group  I  of  the  Committee  on  its
 visit  to  Bangalore,  Coimbatore,
 Ooty,  Cannanore  and  Mangalore
 during  June-July,  1988,


